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The 129" Meeting of the Authority was conducted on 12" March 2025.
Key aspects discussed/decided in the meeting include:
Registration of M/s Valueattics Reinsurance Ltd.

Approval was accorded to grant Certificate of Registration to M/s Valueattics
Reinsurance Ltd. It is the first reinsurer to be granted registration to carry out
exclusively reinsurance business in the revamped regulatory landscape. It marks a
significant step in fostering competition in the reinsurance sector.

Identification of Domestic Systemically Important Insurers (D-Slls)

The following insurers are identified as Domestic Systemically Important Insurers
(D-Slls) for FY 2024-25:

1. Life Insurance Corporation of India
2. The New India Assurance Company Ltd.
3. General Insurance Corporation of India

Status update on the Bima Sugam - Insurance Electronic Marketplace

A status update was provided as regards compliances, activities and processes of
Bima Sugam India Federation (BSIF), an entity formed by the insurers to set up the
Insurance Electronic Marketplace - the Digital Public Infrastructure being set up
under the IRDAI (Bima Sugam - Insurance Electronic Marketplace) Regulations,
2024.

Progress made in future ready initiatives

Progress made in initiatives taken up in Mission Mode towards making the insurance
sector future ready were taken note of viz., Implementation of

1. Indian Risk-Based Capital (RBC)
2. Ind AS (converged IFRS)
3. Risk Based Supervisory Framework

Status of activities of lIBl and IIRM

Status of activities undertaken by the IRDAI promoted entities viz., Insurance
Information Bureau of India (lIBl) and Institute of Insurance and Risk Management
(IIRM) were noted.

Progress on the implementation of State Insurance Plan

A status update was discussed on the progress made in the ‘State Insurance Plan’ an
initiative under the development agenda envisaged to be a catalyst for insurance
inclusion and lay the groundwork for achieving the vision of Insurance for All by 2047 .
Under this initiative the Regulator facilitates collaboration of insurers with State/UT
administration and other stakeholders to give impetus to the efforts of making available
insurance solutions to all categories of the society.



Activities undertaken by the Lead Insurers to whom States/UTs were allotted for a
focused approach, were considered.

There were discussions on Master Scheme formulated under this initiative to
formalise and give further momentum to the efforts. As per the scheme which is
currently under active consultation, the State Insurance Plan shall be supported by a
multi-tiered governance model at the state, district, urban and gram panchayat levels
to facilitate localized identification of protection gaps and coverage thereof. A central
feature of the Master Scheme is the focus on ensuring phygital presence of insurers
across all states, coupled with a centralized Mission Office to oversee the plan's
execution as well as monitoring its progress.

The meeting reaffirmed IRDAI's commitment to a robust, transparent and forward-
looking regulatory ecosystem for the Indian insurance industry. The Authority
continues to work towards ensuring financial stability, policyholder-centric innovations
and streamlined governance practices.***



